THE AIRCRAFT (AMENDMENT) ACT, 1985

No. 69 OF _‘1985

. [20th December, 1985.]1
An Act further to amend the Airci'aft Aét 1934

BE it enacted by Parhament in the Thxrty-»sixth Year of the Republw_
of India as follows: —

1. (1) This Act may  be called the Aircraft (Amendment) Act, 1985, Shorg

tifle and .
(2) It shall be. deemed to have come mto force on the 16th. day of ;_com.and- o
October 1985 : : , ‘ , A . ménce-
: ' ‘ < - ment.
2 In the An*craft Act, 1934, for section 14, the follomng sectlon shall -, m?tf
be substltuted namely —_ o ‘Act 22 of
_ . , I : S ’—R“l"“‘"‘)"ﬁfi*
o “14.‘Any power to make rules conferred by this Act is subject Rules fo be
to the condition of the rules being made after previous publication: 7a-cle -
' ' I Ak tom

Prbvided that the Central Govérnmént may, in the public inte- )DM INE C_&ﬁ o
rest, by order in writing, dlspense ‘with the eondltlon of prevmus , o

pubhcatmn in any case.’ , : B _ Repeal
' ’ and

7 of 198'5.“ 3. (1) The A.\rcraft (Amendment) Ordmance 1985, is hereby repealed -sa_vi“gt

(2) Notw1thstand1_ng such repeal, anything done orveny -action taken _ , |
under the principal Act, as amended by the said ‘- Ordinance, shall pe o
deemed to have been done or taken under the prmmpal Act, as amended
bythlsAct - . A B
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